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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 121/2024/EZ

NATIONAL FEDERATION OF INDIAN ROAD

TRANSPORT WORKERS & ORS.
APPLICANT(S)

oooooooo

VERSUS

UNION OF INDIA & ORS.
RESPONDENT(S)

AFFIDAVIT FILED BY THE WEST BENGAL
POLLUTION CONTROL BOARD.

Most Respectfully Sheweth

I, Sri Swarup Kumar Mandal, son of Shri Barendra Mandal,
aged about 56 years, by Religion - Hindu, by Occupation-Service,
working for gain at West Bengal Pollution Control Board, having
office at 10A, Block- LA, Sector- III, Bidhannagar, Kolkata - 700

106, do hereby solemnly declare and say as follows:-

SWAPAN BANERJEE
CALCUTTA INDIA
REGN NO. 1711994
EXPIRY DATE
14.12.2028
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01.That, I am the Chief Engincer, West Bengal Pollution Control
Board (hereinafter will be referred to as the “State Board’) and I
am well acquainted with the facts and circumstances of the case.
I have been duly authorized by the Respondent No. 06, to affirm

this Affidavit on its behalf and as such, I am competent to do so.

02. That, this affidavit is being affirmed in pursuant to the orders

passed by this Hon'ble Tribunal dated 25.03.2025 and 26.05.2025.

03.That, it is humbly submitted before this Hon’ble Tribunal that on
the basis of public complaint, the State Board officials inspected
the site on 10.11.2022. Finding violation of environmental norms :
the State Board issued certain directions upon M/s. Dankuni
Railway Siding on 23.12.2022, one of which is to execute Bank
Guarantee amounting to Rs. 20,00,000/ - (Rupees Twenty Lakhs) as

an assurance to comply with Board’s direction as well as

environmental norms.

SWAPAN BANERJEE
CEALSEITTA INDIA
<;-'1 REGN NO. 17/1994

Divisional Railway Manager, Eastern Railway, Howrah datég OY"%SB'E

04.That, thereafter, two letters were issued by th @

\

10.01.2023 and 24.01.2023 to the State Board stating that they are

L\
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committed to maintain hygienic environment at the Railway

siding and requested to re-consider deposition of Bank

Guarantee.

05.That, finding violation of environmental norms still persisting
during inspection dated 02.12.2024, the State Board on
18.03.2025 once again issued direction to the office of Divisional
Railway Manager, Eastern Railway, Howrah to comply with

the State Board’s order dated 23.12.2022.

06.That, the Divisional Railway Manager, Eastern Railway,
Howrah vide letter dated 29.08.2023 mentioned that the State

Board has accorded consent to exempt deposition of Bank

Guarantee.

07. The State Board vide letter Memo No. 2243L/WPB-G(H)2024
dated 15.07.2025 explicitly stated to the Divisional Railway
Manager, Eastern Railway, Howrah that the State Board has no

official record wherein exemption of Bank Guarantee is

accorded. The State Board once again directed the Divisi

Railway Manager, Eastern Railway, Howrah to depo

CALCUTTA INDIA
REGN NO. 17/1994
EXPIRY DATE
14,12.2028
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Guarantee to the State Board within 15 days of issuance of the

said letter. Till date no such Bank Guarantee has been deposited

to the State Board.

Copy of the letter of the State Board dated 15.07.2025 is annexed

herewith and marked with letter “R”’.

08.It is therefore respectfully prayed that Hon’ble Tribunal may
pass such order/orders as it deems fit and proper in the interest

of justice.
SAAtyms_ Surmsng Wunar— M/l
— %‘ DEPONENT
Ao H_ |

(- BPC




/

0. .
A\ W X

VERIFICATION

I, Sri Swarup Kumar Mandal, son of Shri Barendra Mandal, aged
about 56 years, by Religion - Hindu, by Occupation-Service,
working for gain at West Bengal Pollution Control Board, having
office at 10A, Block- LA, Sector- III, Bidhannagar, Kolkata - 700
106, do hereby solemnly declare and say as follows:-

- 1. That, I am the Chief Engineer, West Bengal Pollution Control
Board and I am well acquainted with the facts and
circumstances of the instant Original Application.

2. That, the statements made in paragraph 1 of this affidavit is
true to my knowledge and belief.
3. That, the statements made in paragraphs 2 to 7 of this

affidavit are my information derived from the records

i1

- AUG 2025 DEPONENT
Identified and coyrected b elemnly affirmed and
Advocate D W efore me on |d:nt?f;::at(ii:rclla‘m

WBPCB §1~5L0f W\@;\%F
F/Ilf‘1 "2.007‘4 SWAPAN BANERJKE o

Notary -alcutta, Indij
Govt. of W.B, Regn, No 17/;‘994
Calcutta City Courts’ Bar
Association (2nd Floor)
Calcutta- -700001
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Yerreenn. AU L'FE i West Bengal Pollution Control Board
== \\,/ I (Department of Environment, Government of West Bengal)
EF \ e,

Memo No. . 223L/WPB-G(11)2024 Date :/07/2025
To

The Divisonal Railway Manager,
Eastern Railway ,
DRM OfTice, Howrah-711101

Sub: Exemption of Bank Guarantee for pollution in Dankuni Railway Sidings
Ref: Your Letter dated 29.08.2023

Dear Sir,

This is to inform you that with regard to the violation of pollution norms resulting
health hazard issues of transport workers during the time spent by them for loading and
unloading processs of coal, cement, stone chips at Dankuni Railway Yard , a direction was
issued to your good office by WBPCB vide Memo 2184/IM-11/2009(Pt-V) dated
23.12.2022, for execution of Bank Guarantee amounting to Rs. 20,00,000/- (Rupees Twenty
Lakhs) as an assurance to comply with Board’s direction as well as environmental norms
(copy enclosed).

Thereafter, letters were issued from your good office on 10.01.2023 and
24.01.2023 to re-consider imposition of Bank Guarantee.(copy enclosed)

On 18.03.2025, direction was again issued by the State Board to your good office
to comply with Board’s letter dated 23.12.2022 (copy enclosed).

In your letter dated 29.08.2023, you have mentioned that this office has accorded
consent to exempt deposition of Bank Guarantee.(copy enclosed). This office has no such
record wherein exemption from deposition of Bank Guarantee is accorded.

So, your good office is once more directed to deposit the Bank Guarantee to this
office within fifteen days.

i, 52T

Member Secretary

- Pur]b&h lllni\\u;lfllldg IOA Block LA, Sector Ili, Salt f.uh‘. Kolkata 700 fdo o T
Tel: 2202:3000 7 2202-3003 / 2202-3006, Fax: 2202-3099, Encil: ps v bpcb-wbigbangla gov n, Website: www.whpeb govin
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EASTERN RAILWAY
Howrah Division
COM.'GR/CTO-CTEANB/DKAE/I—M’H Date: 10.01.2023
Chief Engineer -
Operation & Execution Cell s

West Bengal Pollution Control Board,

Sub:- Compliance to the directions given by WBPCB dtd. 23.12.2022
regarding dust pollution at DKAE, :
Ref: (i) Memo no. 2184 (01)-1M-11/2009 (Pt-V). dtd, 23.12.2022.
(if) Letter issued by National Federation of Indian Road Transport Warkers
dated: 15.12.2022

(i) Dankuni Railway Siding Truck Owner's Assaciation letfer dated: 03.1 2023

This Office is in receipt of the letter quoted above vide reference no.(i). It is apprised that Railway

authority is taking all necessary action for :construction and development of the mentioned works ahd_

committed to maintain the hygienic environment at all siding premises.

ltis informed that National Federation of Indian Road Transport Workess is not 3nvolv‘ed in logistic
operations at Dankuni Railway Siding The involvement of vehicles including drivers and helpers are
provided by Dankuni Railway Siding Truck Owners Association.

For compliance of item no 6, as mentioned in the above referred memo (i), it may be noted that
the transport workers are not railvay staff and are recruited by the Labour.Association in daily basis
having no pemmanent status. Railway Authority is not liable to conduct regular heaith check-up of {abours,
drivers and helpers who are recruited on day to day basis by Dankuni Railway Siding Truck Owner's

Association. This has also been carroborated by the Associate vide their letter. (copy enclosed),

Asstt. Commerclal Manager, ’
Divisional Commercial Manager,
astern Raliway, Howrah

~

118 |



119

T R2

COM/GR/CTO-CTEMB/DKAEHWH ' Date: 24.01.2023

Chief Engineer -
Operation & Execution Cell
West Bengal Pollution Control Board,.

EASTERN RAILWAY
Howrah Division

Sub:- Compliance to the directions given by WBRPCS did. 23.12.2022
regarding dust pollution at DKAE. b ot 5
Ref: (i) Memo no, 2184 (01)-1M-1172008 (Pt-v) dtd. 23122023,
(i) Letter issued by Nationaj Fedenation of Indlan Road Transport Workers dated:
15.12.2022
(i) Dankuni Railway Siding Truck Owrner's Association Istter dated: 03.1.2023
(v) This Office letter of éven no. dated 10,01.2023 :

Reference above V), this division has requesied to to re-consider the deposition of Bank
Guarantee amount of R, 2000000/~ as Indian Rallways is a Central Govemment Organtzation, Byt no

In view of the above it is once again: requested to re-cqnsider the deposition of Bank Guarantee
amount of Rs. 2000000/ as Indian Railways is Central Gm_femment Organization and life line of the -

nation. : ‘ ST
A \\j’
I \\ .

*_Asstt. Cofhmercial Manager,
for Sr.Divisional clal Manager.
Eastern Railway, Howrah

Pt
- AT o
. 1A q ' :g %
3 TIAR 200y o
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WEST BIENGAL POLLUTION CONTROL BOARD
SESTOrhoAL F E (Depurtment of Environment, Government of West Bengal)
Paribesh Bhawan, 104, Block — LA, Sector 111, Bidhannagar
A\ 4 ifestyle for Kolkata — 700 106, Ph. No.: 2202-3097/3096
| e rQnment Website: www.wbpcb.gov.in, Email: net.wbpcb-wb@bangla.gov.in
") '
gﬁ, . 7
Memo No / -ffs:vsj@ 11/2009(Part-XII) Date: /03/2025
-y nlonts lot ﬁ;
'—o\&ﬁw >/
) o_’jL&' DIRECTION
ol’bn Co >

WHEREAS, M/s. Dankuni Railway Siding, Terminal Yard, Eastern Railway (Howrah Division)
[hereinafter referred to as the unit] located at P.O. & P.S.-Danlfuni, Dist.-Hooghly, Pin-712311 was
inspected by the West Bengal Pollution Control Board (hereinafter referred to as _.the §tate Board)
official on 02/12/2024 in connection with the compliance status in terms of the Direction issued by the
State Board vide Memo No. 2184-1M-11/2009(Pt.-V) dated 23.12.2022. A Bank Guarantee (BG) of
Rs. 20,00,000/- (Rupees twenty lakhs) only was also imposed on the railway authopty as an assurance
to comply with the Board’s direction as well as environmental norms. But the railway authority 'dld
not the submit the said BG. The State Board had again issued a letter to the unit on 13.02.20?3 against
their prayer dated 10.01.2023 & 24.01.2023 for exemption of submission of the BG amount, informing
that their prayer has not been considered and the unit was directed to deposit the said Bank Guarantee
of Rs. 20,00,000/-.

AND WHEREAS, during inspection one soda salt (bagged consignment) rake and one sugar (bagged
consignment) rake were at the verge of completing un-loading activity. It appears from the inspection
report that the railway authority is yet to comply with the said Direction of the State Board dated
23.12.2022. It is reported that the railway authority has finalized the tender for pollution control related

work at Dankuni Goods Shed / Railway Siding and Letter of Acceptance (LoA) is raised. Necessary

work is to be executed shortly.

AND WHEREAS, it is to be mentioned that the State Board had earlier received a public complaint
lodged by Mr. Nawal Kishor Shrivastav, National Secretary, National Federation of Indian Road
Transport Workers (AITUC) regarding health hazard issues of transport workers like drivers, helpers
during the time they spent for loading and unloading process of coal, cement, stone-chips at Dankuni
railway yard. ' '

AND WHEREAS, M/s. Dankuni Railway Siding, Terminal Yard, Eastern Railway (Howrah Division)
was called for a hearing on 17/12/2024 at the Head office of the Board. The representatives on behalf
of the railway authority appeared in the hearing and submitted that they have issued Letter of
Acceptance on 14.11.2024 for pollution control related works at Dankuni Goods shed and the said
work shall be completed within 12 months from the issuance of LoA. They also submitted that tender
for procurement of automatic ambient air quality monitoring station along with a display board and
sound monitoring system will be floated shortly. They said that transport workers are not railway staff,
so the railway authority is not liable to conduct regular health check up of labourers, drivers and helpers
deployed by a third party agency. They also:said that in a meeting held on 24.08.2023 at WBPCB
between the Board officials and the railway authorities, they had requested for exemption of deposition
of Bank Guarantee of Rs. 20,00,000/- as was imposed by the State Board on 23.12.2022 and in this
regard DRM, Howrah sent a letter on 29.08.2023.

AND WHEREAS, the Technical Committee noted that that the railway authority has not implemented
any condition as per Direction issued by the State Board two years ago for minimization of
environmental pollution in the railway siding area. The committee mentioned that during a meeting
between the Member Secretary and senior officia e officials of Eastern Railway
authority on 24.08.2023 wherein the railway au are in the tendering process
for installation of pollution control devices an | ~

8 CALCUTTA INDIA

REGN NO, 17/1994
EXPIRY DATE
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NOW THEREFORE, considering the above, M/s. Dankuni Rail'wa)" Siding, Tcrrpinal Yar(!,
Eastern Railway (Howrah Division) located at P.O. & P.S.-Dankuni, Dist.-Hooghly, Pin-712311 is

hereby directed as follows:-

1. That, the unit shall comply with the Direction issued by the State Board vide Memo No. 2184-
1M-11/2009(Pt.-V) dated 23.12.2022 regarding pollution control related works and other

works positively by 31* December, 2025. ‘ e
2. That, the unit shall complete the work for development of adequate green belt area within its

siding area by 31% December, 2025.

The Environmental Engineer & In-charge, Hooghly Regional Office of the State Board is requested to
oversee the compliance of Board’s direction and submit a compliance report in this .regard. The matter
will be reviewed again after getting the compliance report from the Hooghly Regional Office of the
Board. :

This direction is issued in exercise of the powers conferred under the provision of Section 33A of
Water (Prevention & Control of Pollution) Act, 1974, Section 31A of Air (Prevention & Control'.,of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and Rules made there under after being
approved by the Competent Authority.

By Order,

Sd/-
Officer-on-Special Duty
(Operation & Execution)

West Bengal Pollution Control Board

Memo No.| 03—03( g-) -1M-11/2009(Part-X1I) Date: | £ /03/2025
Copy forwarded for information and necessary action to:-

1. M/s. Dankuni Railway Siding, Terminal Yard, Eastern Railway (Howrah Division), P.O. & P.S .-
Dankuni, Dist.-Hooghly, Pin-712311

2. The Divisional Railway Manager, Eastern Railway, Howrah Division, DRM Building,
Howrah, Pin-711 101

3. The Chief Engineer, Planning & EIM Cell, WBPCB

4, The Senior Law Officer, WBPCB

‘\% The Special Law Officer (NGT), WBPCB .

6. The Environmental Engineer & In-charge, Hooghly Regional Office, WBPCB

7. T.A. to the Member Secretary, WBPCB

8. P.A. to the Chairman, WBPCB ’

9. Technical Cell, WBPCB for updating the website

10 Environment Officer- Communication, WBPCB - for circulation through float file

11 Guard file of O & E Cell
OIﬁcer-(fﬁQ}gAal Duty

(Operation & Execution)
est Bengal Pollution Control Board

Page 2 of 2
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o Gl) 9). West Bengal Pollution Controf Board
e ‘ T (Department of Environment. Governnient "f.” ‘cit Bengal)
N Paribesh Bhavan, Bldg. 10A, Block LA
“@ ?f’ Sector I1[, Salt Lake, Kolkatz 700 106

Tel: 2335-6730, 2335-9082/7428/825 1/6731/0261/8861
Fax: (00913¢033) 2335-2813

“lemo No. -1M-11/2009(Pt.-V) Date: /12/2022

DIRECTION :

WHEREAS, M/s. Dankuni Railway Siding, Terminal Yart‘l, Eastern Rail\’»vay, Howra.h Divisiou,
(hereinafter referred to as the unit) at P.O. & P.S. — Dankuni, Dist — Hooghly, Pin - 712311 isa Railway

Siding/Yard.

AND WHEREAS, a public complaint todged by Mr. Nawal Kishor Shrivastav, Nationat Sccretz%:;;,
National Federation of Indian Road Transport* Workers (AITUC) before the West Bengal Pollution
Control Board (hereinafter referred to as the State. Board} regarding health hazard issues of wansport
workers like drivers, helpers during the time they spent for loading and unloading process of coal, cement,
stone-chips at Dankuni railway yard. ‘ .
AND WHEREAS, in connection with the said complaint, the railway siding was inspected by the State
Beard officizl on 10.11.2022. During inspection the following observations were made by the inspecting
otticial; :

* Dankuni Railway Siding is situated near Dankuni Ratlway Station at a distance of 500m {approx.)

* The siding is stretched about more than a kilometer (approx.) along the Railway Tracks, covering
the width of 500m (approx.) for its activity zone. There are 6(six) lines and four wharfs (loading-
Unloading space/platform) in the siding. All wharfs are concretized, -«

* The siding is used for loading-untoading of coal, Hot Roll (Steel Sheet), Cement, Coal Tar, Sugzr,
Wheat, Maize and Salt.

* During inspection no trace of stone-chips teading-unloading activity was noticed in and around the
wharf,

* During inspection one Coal Rake was found standing in one of its 06(six) loading-unloading bay
(line) and coal consignment was found dumped on the wharf in open air, all along both the sides of
the loading-tmloading line. Dumpers (nterchantfs vehicle) were also found being loaded to
transport the coal consignment. .

* The entire Joading-unloading site, including the approach area was found dust laden. A cloud of
dust was found engulfing the surrounds, while a vehicle was passing through.

*  No dust suppression arrangement was noticed anywhere in the site.

* No Cement Joading-unloading activity was observed during imspection,

* No transit godown was noticed at the site excepting a Central Raibway Ware-housing Facility
which can be utitized by the party (merchant) in liew of charges, =

ing on 29.F1.2022 ar the Head
ational Federation of Indian
omplained against the said

- Py . i : ing and unloading activity by
the said railway siding resulting in serious health problems among the workers like drivers, helpers etc.

They also complained l’hat.the railway guthoﬁty has not taken any measures for remission of dust poltution
railway authority should be properly addressed about the health of the

Page1of3
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AND WHEREAS, the ,t'znc

and submitied the following.

o The unit has valid Comcﬁr;t 1o Operate.
rai7 ' « sl e 2 _/"401 e 7 '(,"«l !.;"‘;,'
. g” M"ﬁ ;fr i’;oa:; is done on & regular basis 2nd collect 281 dust pertides and dispuse 2309 )z
weept 7 £
grea (outside wharf area). -

- ean the wharf 1o reduce dust pollution. ) ( o e
X X/ff‘éy mfﬁﬁf rg;ula:ly cleaned and water is sprin¥ded 10 minimze dust poltution 21 the siding
. =4

areca.

o Dust laden water is discharged by them afier proper sedingyentstion.

NOW THEREFORE, considering the above, s, Dantauni Railway Siding, Termi 1%‘ o 44 ’gf'_i o
Railway, Howrah Division at P.O. & P.8. ~ Dankuni, Dist. ~ Hooghly, Pin = 712311 s herevy cirectzo
as follows: ‘ ’

. That, the railway authority shall install mounted water xprm}’lm zngl fxlso Ensure ’cam’mu’u‘:’;
! ﬁmc:’ioning of g same du}:’ing material loading/unloading/handling activity at the siding zrez 10
minimize coal dust pollution. ) )

2. That, the railway authority shall install and operate mist carmons for suppression of dusts

immediately after Joading and unloading 2ctivity 2t the giding area. _

3. That, the railway authority shall provicde dust screen vi2lls at heavy loading and unlozding trzffic
handling points along periphery of the premises with adequate height to minimize dust poliut:on.

4. That, the raitway authority shall develop greenbelt preferably three tier plantation zlonz the
periphery within the siding erea to contro] dust emission.

5. That, the railway aythority shall install automatic sensor based ambient air quality menitorinz
station aJong with 2 display board 1o see real time data and sound monitoring system ar the
entrance of main gzte and other place of railsway siding area. -

6. That, the railway authority shall conduct periodic health check up of the transport workers.

7. That, the railway authority shall comply with the ‘Inventorization of Railway Sidings zr=
Guiddi‘n;i fo; mr:hE:szu?m mm’ published on March,2015 by the Central Polluzion
Control Boar ection o ilway Board, Ministry of Railw 2 Ain aidp

Do 201STERHMIS/ON dated 16.04.2012, ¢ R Cost of lobanJe

. Thzt, the railway authority shall execute a Bank Guarantee rof
- 26,00,000/- (Rupees twenty lakhs) only valid for twelve (12) mo(z?ﬁg)w?mci’no;gcaﬁ?[cll“?' ‘m:"l}s‘
the date of issuance of this direction in fav sieen [)9) days

irom

our of the WEST : .
CONTROL BOARD (Union Bank of India IFSC Code UBIN e = L UITON

, A 09066 st
comply with the Board’s directions zs well as <nvironmental norms. 38) 2s an assurance o

,’!'thr.EnvirohmcmalEng'nm&ln-dm Hooghl i g
oversee the compliance of Board’s dircaiofe » Hooghly Regional Office of the State Board is requested to

e of the powers conferred under the isi i i
: 1 provision of Section 33A of W zrar
Qo 2Act, 1974, Section 31A of Air (Prevention & Control of‘Polx::'.

ioni

dction) Act, 1985 and Rules made thereunder after being approved by the

7 SWh
O cAcuTIA N
REGN NG, 14

Y By Order,
B SR
Arivncd kil Sd/-

Chief Engineer
. s Operation & Execution Cell
NL fATie West Bengal Pollution Control Board

R 0,5
‘}:.4”




Memo No. 2184/ |\ ) 1M-11/2009(PL-V)
A
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Date: 2.3/12/2022

-

Copy forwandad for information and necessary action to:

o

o

ok o L

—\O
o

/
X

e

)

— s
R SN )

M’s. Dankuni Railway Siding, Terminal Yard. Eastern Railway, Howran Division, P.O. & P.S. -
Dankuny, Dist. — Hooghly, Pin—= 712311
The Divisional Railway Manager, Eastern Railway, Howrah Division, DRM Building, Howrah,
Pin-711 101
OSD to the Hon'ble MIC, Dept. of Environment, Govt. of W.B. Prani Sampad Bhavan, 5%
Floor, LB-2, Sector-IIl, Bidhannagar, Kolkata-700106
Sr. P.A to the Principal Secretary, Dept. of Environment, Govt. of W.B., Prani Sampad
Bhavan, 5% Floor, LB-2, Sector-III, Bidhannagar, Kolkata-700106
The Chief Engineer, Planning & EIM Cell, WBPCB
The Sentor Law Officer, WBPCB
The FAM,WBPCB
The Sr. Environmental Engineer & In-Charge, Hooghly Regional Office, WBPCB
T.A. to the Member Secretary, WBPCB '
P.A. to the Chairman, WBPCB Sy
Mr. Nawal Kishor Shrivastav, National Secretary, National Federation of Indian Road Transport
Workers (AITUC), 50/1, Nirmal Chandra Street, Koltkata — 700 012 i
Technicat Cell, WBPCB updating the website
Environment Officer- Communication, WBPCB — for circulation through fleat file

& %

Operation:& Execution Cell
West Bengal Pollution Control Board

SWAPAN BANERJEE
CALCUTTA INDIA
REGN NO, 17/1994
EXPIRY DATE .
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Divisional Railway Muanaper Offico Ho. (U32) 2641-1022

No COM:GR/CTO-CTEAVB/DKAE/HWH Date: 29.06.2022

Member Secrelary, .
west Bengal Pollution Control Board,”
Govt of West Bengal,

panbesh Bhawan,

10A, Block-LA, Sector-lil,
Bidhannagar, Kolkata- 7001086.

Sub:- Regarding compliance to the directions given by WBPCB
regarding dust pollution at Dankuni Goods Shed.

Ref:- i) WBPCB Memo no. 954-21.1NVPB/O&E/2012 (Pt-111) dtd.3.8.2023.
i) Meeting held at your office on 24.08.2023. .

Dear Sir,

| convey my sincere thanks for sparing time from your busy schedule for

meeting with Eastern Railway/Howrah Division Team consisting Assistant Divisional

Railway Manager/Admin, Sr. "Divisional Commercial Manager/Howrah and Divisional

Commercial Manager/Howrah on 24.08.2023, | ,
Furthermore, "you have been kind .enough to accord consent to exempt
deposition of Bank Gaurantee keeping in view that Eastern Railway is a Central

Covernment Entity. ’

" Regarding poliution contrdl measures we have already teken efforts by
broposing a work of Rs. 2.82 crores in Financial Year 2023-24 which include following
Works:- . : .

1) Civil Works (Installation of Dust Screen Walls, Fogger Mist Cannons. 3-tier tree

Plantations, Drainage system etc.):- Rs. 1.57 Crores.
2) Other Works (Installation of 2 AAQ Monitoring System and 2 Noise Monitoring

System with Display Boards):- Rs. 1.25 Crores.

e The subject l is und s of i ini ‘
Vhioh 10 proposal Is under process of sanclion from Ministry of Railways
“h will be obtained shee ek ':?I("\Ue'g{(eggted accordingly.

Thank-in { f . , /;?_)":."
‘ W ~ Yours faithfully,
. / ‘ o aq,.c')
iy AR g el
o (Sanjeev Kumqé‘:)}




BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 121/2024/EZ

NATIONAL FEDERATION OF INDIAN ROAD

TRANSPORT WORKERS & ORS.
........ APPLICANT(S)

VERSUS

UNION OF INDIA & ORS.
........ RESPONDENT(S)

AFFIDAVIT FILED BY THE WEST BENGAL
POLLUTION CONTROL BOARD. |

DIPANJAN GHOSH
ADVOCATE
HIGH COURT AT CALCUTTA



